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NOTIFICATION
New Delhi, the 15th October, 2012

G.S.R. 763(E).—In exercise of the powers conferred by sub-sections (1),
(2), (5) and (8) of section 25 and sub-section(2) of section 609 of the Companies Act,
1956 (1 of 1956), the Central Govetnment hereby makes the following regulations

further to amend the Companies Regulations, 1956, namely:-

L (1) These Regulations may be called the Companies (Amendment)

Regulations, 2012.
(2) They shall come into force with effect from the
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October, 2012.
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2. In the Companies Regulations, 1956, in regulation 2, in clause (d)-

(i) for serial number (v) and the entries relating thereto, the following serial
number and entries shall be substituted namely:-

(1) (2) (8)
“(v) Regional Director Eastern Region States of West Bengal,

Directorate Bihar, Jharkhand and
Headquarter at Kolkatta Orissa.”;

(i)  after serial number (vi) and the. entries relating thereto, the following serial
number and entries shall be inserted namely:-

(1) (2) (8)
“(vil) Regional Director North Eastern Meghalaya, Assam,
Region Directorate Arunachal Pradesh,
Headquarter at Guwahati Nagaland, Mizoram,
- Manipur and Tripura.”,

[F. No. 5/18/2005-CL.-V]

RENUKA KUMAR, Jt. Secy.

Note : The Principal regulations were published in the Gazette of India vide no.
SR.O. 432B, dated18.02.1956 and subsequently amended by:-

No. GSR 188 dated 9-1-1958
No. GSR 399 dated 24-3-1962
No. GSR 1850 dated 1-12-1966
No.GSR 1445  dated 16-9-1967
No. GSR 668 dated 10-06-1973
No. GSR 523 dated 11-7-1989
No. GSR 3867 (E) dated 31-5-1991
No. GSR 924 (E) dated 14-12-1992
. No. GSR 610 (E) dated 23-9-2005
10.No. SO 1291 (E) dated80-.7-2007
11.No. GSR 866 (E) dated 29-10-2010
12.No. GSR 804 (E) dated 6-4-2011
18. No. GSR 453 (E) dated 14.06.2011
14. No. GSR 887 (E) dated 16.12.2011.
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